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Respondents 

O_Q&LQLi: 
) 

RYAAKAMAWAKO 

Claim of ,  the applicant in •this OA is for 

medical reimbursement for actual expanses incurrea 

which is squarely covered by the decision of the Delhi 

High Court in CW No.. 4305/2001 decided on 5-4-2002 in 

V..k..Gupta Vs.. U0i & 	 pplicant thv'ough his 

S 	
representation dated 15-9-2002 sought extension of the 

benefit of the aforesaid judgement for re-examination 

for reimbursement of the actual cost.. Representation 

preferred is yet to be disposedof.. - 

2.. 	In the circumstances, ends of justice 

would be duly met if the present OA is disposed of 

with the directions to the respondents to treat this 

OA as a supplementary representation and decide the 

claim of the applicant for full reimbursement by a 



2 - 

detailed and speaking order wit n to months from the 

date of receipt of a copy of this order in the 	light 

of the decision of VKGuptas case (supra). 	Ordered 

accordingly. 

3. 	Copy of this order along with the copy of 

the OA be sent to the respondents. 

(SHANKER RAJU) 
MEMBER (3) 

/ v n d / 

) 


